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Champawat 'Gang Rape': Uttarakhand Congress Leader Writes To NHRC; Demands Probe After Police Clean Chit
To Accused

Congress state spokesperson Dr. Pratima Singh has demanded judicial probe into the alleged sexual assault after
police alleged a "well-planned conspiracy".

Uttarakhand Congress leaders protest against alleged gang rape of minor girl in Champawat
(X/@INCUttarakhand)
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Dehradun: Amid uproar over the police's clean chit to the accused in the alleged gang rape of a 16-year-old girl in
Uttarakhand's Champawat, Congress state spokesperson Dr. Pratima Singh has written to the National Human
Rights Commission (NHRC) demanding a judicial inquiry into the case.

According to the girl's family, the alleged sexual assault took place on May 5 while the girl was attending a friend's
wedding. The family has named the local BJP Mandal vice-president, a former village head (Pradhan), and a
student.

However, SSP Champawat, Rekha Yadav stated that the investigation found no evidence supporting the allegation
of gangrape while alleging a “well-planned conspiracy”. Likewise, Champawat Chief Medical Officer (CMO) Devesh
Chauhan claimed that the medical examination did not confirm sexual assault or signs of physical struggle.
Following the police clean chit to the accused, Dr. Pratima Singh, the state spokesperson for the Congress, has
written a letter of complaint to the NHRC stating that the case was being given a new spin after the name of a
leader from the ruling party surfaced as the prime accused. She noted that the police investigation itself has
raised various doubts; consequently, it is imperative to conduct an impartial inquiry into the alleged gang rape
and to ensure the safety and security of the victim and her family.

“If the police claim that "nothing happened" and that the entire episode was merely a "conspiracy"—despite the
alleged victim's 70-year-old father being physically challenged and bedridden—then what exactly was recorded in
the FIR?,” she asked.

“Furthermore, what were the findings of the medical examination? What statements did the victim provide before
the Magistrate, and how did the police come to release such details?”

She questioned how the police could “unilaterally pronounce a verdict on the matter before the case has even
gone to trial in court”. She asked how a 70-year-old ailing individual could possibly be involved in a conspiracy,
and whether a young girl—who was working hard to fund her father's medical treatment while simultaneously
pursuing her studies—would truly succumb to such inducements. The Congress leader has urged the



Commission to order an impartial inquiry into the incident to help curb the rising crimes against women in the
state.

Meanwhile, senior Congress vice-President, Dhirendra Pratap has accused the government of attempting to
whitewash the entire affair. He stated that if, indeed, no sexual assault was committed against the minor girl in
this case, then there could be no greater cause for relief.

However, given the manner in which statements under Section 164 of the CrPC were recorded in this case—and
the fact that police officials are holding press conferences to address the issue—there appears to be a strong
possibility of foul play or a deliberate cover-up, he said. He has demanded a high-level inquiry into the entire
matter. Pratap has also sought an appointment with the Governor over the matter.
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“Hindu children being made Alim, Fazil, Maulvi in state-aided UP Madrasas?” NHRC flags shocking allegations
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A major controversy has erupted over the functioning of state-aided madrasas in Uttar Pradesh after Priyank
Kanoongo, a member of the National Human Rights Commission (NHRC), alleged widespread irregularities
including fraudulent teacher appointments, fake attendance records, and serious violations of children’s right to
education.

Speaking to IANS, Kanoongo claimed that the Commission has received complaints regarding nearly 500
madrasas flagged by the Uttar Pradesh Madrasa Board. These complaints, he said, point to systemic corruption
and administrative lapses that directly impact students and the utilisation of public funds.

One of the most striking allegations put forth by Kanoongo pertains to appointments made during the COVID
lockdown period. He stated that 308 teachers were allegedly hired during a time when the country was under
strict restrictions, raising serious doubts about the legitimacy of the recruitment process.

“We have received complaint that when the entire country was under lockdown during Covid, 308 teachers were

appointed in the madrasas, who were not even teachers. This is a clear violation of the rights of those students,
Kanoongo said.

According to him, these appointments were not only irregular but also indicative of a larger pattern of
manipulation, where unqualified individuals were allegedly placed in teaching positions, thereby compromising
the quality of education being imparted to students.

“Family Raj"” in Madrasas?
Further intensifying the allegations, Kanoongo claimed that nepotism appears to be deeply entrenched in the
system. He alleged that in several cases, five to six members of the same family were appointed as teachers

within a single madrasa.

“Five to six people from the same family are teachers in the madrasas,” he said, suggesting that recruitment
processes may have been compromised to favour specific individuals.

In another example, he claimed to possess data indicating that a person serving as a manager in 11 madrasas
was simultaneously appointed as a teacher in a 12th institution. “This is fraud,” he asserted, calling for a thorough

investigation into such practices.

Concerns over student enrolment



Kanoongo also raised a contentious issue regarding the enrolment of Hindu students in state-aided madrasas. He
stated that the NHRC has been receiving inputs suggesting that Hindu children are being enrolled in these
institutions and trained in Islamic religious studies.

He claimed, “We have received many complaints that UP government-funded madrasas have made Hindu
children into Alim, Fazil, Maulvi and Maulana. Not a single Madrassa in the state government has agreed to tell us
the number of Hindu children who are being made eligible to go to Madrassa. These have to be investigated and
we will investigate.”

Calling the situation “ironical,” he alleged that madrasas have not been transparent about the number of such
students.

However, Kanoongo maintained that the issue should not be viewed through a communal lens. “Rights are equal
for both Hindus and Muslims in the country. We will keep fighting for the rights of people,” he emphasised.

NHRC orders probe, flags “Economic offences”

Taking cognisance of the complaints, the NHRC has directed state authorities to conduct a detailed investigation
into alleged financial and administrative irregularities. The Commission has flagged concerns over fake student
attendance, fraudulent teacher appointments, and misuse of government funds.

Officials indicated that the probe may also examine what have been described as “economic offences” linked to
madrasa operations. The Economic Offences Wing has reportedly been tasked with conducting parts of the
investigation, highlighting the seriousness of the allegations.

Kanoongo defended the Commission’s intervention, stating that it is well within its mandate to act in cases
involving children’s rights and access to proper education. “The rights of minorities do not include the right to
corruption,” he said, underlining the need for accountability.

The issue has also reached the Allahabad High Court, where a writ petition challenging the NHRC's order is
currently under consideration. The case has drawn attention after two judges expressed differing opinions on the
Commission’s actions.

Justice Sreedharan reportedly observed that the NHRC may have exceeded its jurisdiction by involving the
Economic Offences Wing in matters that, in his view, did not directly pertain to human rights. He also raised
concerns about the Commission’s selective focus, referring to its handling of other incidents.

However, another bench did not echo these concerns and issued a separate order without such observations,
reflecting a divergence in judicial interpretation of the NHRC's role in the matter.

The unfolding controversy has once again brought into focus the broader issue of oversight in state-aided
educational institutions. With public funds being allocated to madrasas, allegations of fraud and mismanagement
raise serious questions about monitoring mechanisms and accountability.

If proven true, such irregularities could have far-reaching implications not only for the education system but also
for governance and financial transparency. The case also underscores the need for stronger regulatory
frameworks, digital verification systems, and periodic audits to prevent misuse.

As investigations proceed, authorities are expected to scrutinise appointment records, attendance data, and
financial transactions linked to the madrasas under question. The findings of the probe will determine the course
of action, including possible disciplinary measures and systemic reforms.

For now, Kanoongo has made it clear that the NHRC will continue to pursue the matter. “Institutions that are
functioning transparently have nothing to fear. But wherever there is wrongdoing, action will be taken,” he said.



The controversy has thus opened up a critical debate on transparency, governance, and the safeguarding of
children’s rights within state-supported educational systems.
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Cong seeks judicial probe into Champawat Case, questions police inquiry

By Garhwal Post - May 9, 2026

Garhwal Post Bureau

Dehradun, 8 May: Uttarakhand Congress spokesperson Pratima Singh has written to the National Human Rights
Commission seeking a judicial inquiry into the Champawat alleged gangrape case. She has also raised serious
questions over the role of the police and alleged that the investigation is being conducted under pressure from
the government.

Addressing a press conference in Dehradun here, today, Pratima Singh said the manner in which the police has
handled the Champawat case has raised several doubts and has brought disrepute to the image of Devbhoomi.
She alleged that the police is functioning under pressure from the ruling dispensation and questioned the legality
of making public the statements of the alleged victim.

Singh said that, in the case involving a 16-year-old girl, an FIR had been lodged in which the girl had narrated the
alleged incident that took place with her, following which a medical examination was conducted. Referring to
provisions under the POCSO Act, she said the details of medical reports cannot be made public and statements
recorded before a magistrate are confidential and can only be used during trial proceedings.

She alleged that the police had violated legal provisions by publicly disclosing the alleged victim's statements and
said this raises doubts over the impartiality of the investigation. According to her, the actions of the police
indicated that the investigation was being influenced by the ruling party. She further alleged that individuals
linked to the ruling establishment had become fearless because they believed political protection would shield
them.

Singh claimed that after the name of a leader associated with the ruling party allegedly emerged in connection
with the matter, efforts are being made to give the case a different direction. She said several questions are now
being raised over the credibility of the police investigation and stressed the need for an impartial probe along
with security for the alleged victim and her family.

In her letter to the NHRC, Singh referred to the socio-economic condition of the alleged victim’s family and stated
that the girl's 70-year-old father is physically disabled and bedridden, while the girl herself works at an ice cream
shop and is also pursuing her studies to support the family.

She questioned the police version by asking that, if the police is now claiming that nothing had happened and
that it was all part of a conspiracy, then what exactly had been mentioned in the FIR, why was a medical
examination conducted and what findings emerged from it. She also questioned the delay between the alleged
incident and the medical examination.



Singh further asked what statement had been recorded before the magistrate and how such information had
been released publicly by the police. She said once an FIR is registered, the police cannot pronounce the
conclusions before the matter goes to trial in court.

Referring to the statement issued by the Chief Medical Officer (CMO) of Champawat, she said the medical
examination of the girl was conducted by women doctors at around 7 a.m. on 6 May and no injury marks, signs of
struggle or rope marks on the legs were found. She noted that there was reportedly one blue mark on the hand
which was said to be three days old and that no evidence of sexual assault had allegedly emerged during internal
examination. The CMO had also stated that swab samples and clothing samples had been sealed and handed
over to the police for further examination.

However, Singh argued that according to the complaint submitted by the girl's father, the alleged victim had been
threatened with a weapon. She said in many cases victims may not resist due to fear, threats or intoxication and
therefore absence of physical struggle marks cannot automatically rule out sexual assault. She claimed there are
clear guidelines and court observations on this aspect.

She also questioned whether the women doctors had spoken in detail with the alleged victim regarding the
sequence of events and whether the statements recorded before the magistrate matched those given before
medical officials. She further questioned whether the girl was in a condition to make statements at the relevant
time.

Singh also said many unanswered questions still remain regarding the statements made earlier by the girl's father
and brother. She questioned whether a 70-year-old ailing man could be part of such a conspiracy and whether a
young girl struggling to support her father's treatment and continue her education could deliberately stage such
a serious incident while being fully aware of the possible social consequences and ostracism if the truth emerged.

Demanding a fair judicial inquiry into the entire Champawat episode, Singh said only an impartial probe could
bring out the truth and help curb the increasing incidents of crimes against women in the state.

Congress leader Dhirendra Pratap was also present during the press conference and addressed the media on an
issue related to statehood agitationists.
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Bengal erupts in post election violence
By: Tikam Sharma
Last Updated: May 10, 2026 06:05:34 IST

West Bengal is once again witnessing a wave of postpoll violence, underscoring the state’s long and deeply
entrenched history of political unrest that has accompanied elections for decades. The latest violence follows the
Bharatiya Janata Party’'s (BJP) landmark victory in the 2026 Assembly elections, which ended the 15-year rule of
Mamata Banerjee’s Trinamool Congress (TMC).

Since the election results were announced on May 4, incidents of clashes, arson, vandalism, and political
intimidation have been reported from several districts, including Kolkata, Birbhum, Howrah, Murshidabad, and
North and South 24 Parganas. The unrest has once again drawn attention to Bengal's recurring pattern of
electoral violence.

One of the most highprofile incidents was the killing of Chandranath Rath, personal assistant to senior BJP leader
Suvendu Adhikari, who was shot dead in Madhyamgram. The incident has further escalated political tensions
across the state.

According to Director General of Police Siddh Nath Gupta, more than 200 FIRs have been lodged in connection
with the violence, and 433 people have been arrested so far. Security personnel have been deployed in sensitive
areas to prevent further disturbances. Several TMC offices in Tollygunge, Baruipur, and Kamarhati were allegedly
vandalised or torched after the election results. There were also reports of “bulldozer action” against shops and
commercial establishments in Kolkata, although the BJP has denied any role in such incidents.

In response to the worsening situation, Chief Election Commissioner Gyanesh Kumar instructed state authorities
and the Central Armed Police Forces (CAPF) to maintain “zero tolerance” toward post-poll violence and ensure the
safety of citizens irrespective of their political affiliations.

Political violence has remained a persistent feature of West Bengal's political culture for decades. During the Left
Front regime between 1977 and 2011, the state witnessed several major incidents, including the Sainbari killings
and the Nanoor massacre.

Political analysts believe that the cycle of retaliation and intimidation continued, and in some cases intensified,
during the TMC's tenure from 2011 to 2026. The 2021 Assembly elections saw widespread allegations of post-poll
violence, with the National Human Rights Commission recording nearly 1,934 incidents involving murder, arson,
and sexual assault. The 2023 Panchayat elections were also marked by severe violence, with unofficial estimates
placing the death toll between 45 and 55 and nearly 327 violent incidents reported statewide.

Over the last decade, nearly every major election in West Bengal has witnessed violence. The 2019 Lok Sabha
elections recorded more than 700 injury cases, while the 2018 Panchayat elections were marred by allegations of
booth capturing, bomb attacks, and voter intimidation. Similar violence was reported during the 2016 Assembly



elections and the 2013 Panchayat polls despite heavy deployment of security forces. Even the landmark 2011
Assembly elections, which ended the Left Front's 34-year rule, witnessed allegations of intimidation and assault.

Observers argue that Bengal's political violence stems from a deeply rooted “winner takes all” system, where
losing elections can mean losing political influence, economic security, and even personal safety. As a result,
elections in the state have increasingly become high-stakes confrontations rather than purely democratic
contests.
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Missing
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Exclusive

Cow slaughter accused repeatedly get bail in MP:Weak investigations and delays lead to repeat offences
Faraz Sheikh. Bhopal 2 hours ago

Despite strict cow protection laws in Madhya Pradesh, repeated cases of cow slaughter have raised serious
questions over law and order and police negligence.

In Bhopal, a slaughterhouse continued operating for 16 days even after a truck carrying 26 tons of beef was
seized. In another case, accused individuals resumed cow slaughter after being released on bail.

Bhaskar's investigation found that police delays, weak case diaries, and failure to include past criminal records
directly benefited the accused, helping them secure bail and commit offences again after release.

Case- 1

December 17, 2025: A truck loaded with 26 tons of beef was caught in Bhopal

On December 17, 2025, a truck carrying meat was seized outside the Madhya Pradesh Police Headquarters, but
the FIR was registered 22 days later on January 8, 2026.

By December 23, police had received an official lab report confirming the seized meat was beef.

Despite this, instead of immediately arresting the main accused, Aslam Chamra and driver Shoaib, police only
kept calling them to appear.

The accused were finally arrested on January 8, while the 500-page chargesheet filed in Bhopal Court on March 6,
2026, revealed police could not recover the original records of cattle brought for slaughter.

Case-2

May 16, 2025: Open cow slaughter on a plot in Karond, Bhopal

A cow slaughter case surfaced around 5 AM on May 16, 2025, in Palasi village of Bhopal's Karond area, where two
accused fled after Bajrang Dal activists reached the spot.

Police recovered the remains of a cow cut into six pieces after receiving information from cow protector Shyam
Yadav of Nishatpura.

Police arrested accused Rehan, Arbaz, Taufig, and Aalmeen Rahman in connection with the case.

Meanwhile, Kaleem, Ayan, Adnan, and Sahil remained absconding for a long time, and police filed an absconding
challan under Section 173(8), which eventually helped all the accused secure bail.

Committed cow slaughter again after getting out of jail

After being released from jail, Aalmeen Rahman again committed the act of cow slaughter. Complainant
Badriprasad Bhilala stated that he is a resident of Achapura Road, Godarmau, and is a farmer.

16 He had tied the cows in the field near the farm, which were found missing in the morning. Their neck bells
were found at Jain Farm House. A large amount of blood and remains were also found nearby. Police arrested
Alameen and sent him to jail.



Case-3

August 2025: Case in Aishbagh, incident again after absconding

In August 2025, a case of cattle slaughter came to light in Kammu Ka Bagh, the Aishbagh area of Bhopal.

There was widespread anger among the local residents, and the police administration reached the spot and
investigated.

The police arrested Imran and Guraj, a notorious criminal from the area. The illegal encroachments of the accused
were also demolished.

Imran was apprehended immediately after the incident, while Guraj was arrested two weeks ago, on April 24,
2026.

Gauraj fired shots during his escape

During his escape, the accused Gauraj fired at the criminal Danish Ali in the Eetkhedi area in January this year.
Danish was hit by two bullets. A case of attempted murder was registered against him, yet he remained
absconding for four months.

Later, Aishbagh police arrested him with a loaded pistol. Regarding the matter, Aishbagh Police Station TI Sandeep
Pawar stated that the accused Gauraj was arrested recently. He had been absconding for a long time. Now the
case challan will be presented in court.

Human Rights Commission had warned

Regarding cow slaughter cases in Bhopal, the National Human Rights Commission had already alerted the police.
In this matter, Commission member Priyank Kanungo had informed the Bhopal police about Aslam Chamda six
months ago.

The Kanungo himself had stated that despite this, the police did not take action. In the matter, the commission
had issued a notice to Bhopal Police.

Despite this, the police could not be vigilant. On the contrary, the commission was told that Aslam does not run a
leather slaughterhouse here, but the Municipal Corporation does.

Bail granted due to police leniency

Devendra Rawat, former president of the Bhopal Bar Association, stated that the Bhopal Police's indifferent
attitude is visible in the serious case of cow slaughter.

The police did not take action to seize the truck loaded with 26 tons of beef.

On December 17, 2015, members of a Hindu organisation caught the truck with cow meat and handed it over to
the police.

The matter was serious from the beginning, but the police only corresponded.

An FIR was registered on December 23, but important evidence, like CCTV footage DVR, was not immediately
seized.

The slaughterhouse was not sealed in time. This clearly indicates close business ties between Aslam and Bhopal
Police.

Hindu organisations demanded a CBI inquiry

Chandrashekhar Tiwari, president of the Hindu Utsav Samiti, said that incidents of cow slaughter are continuously
coming to light in the city. Due to the lax action of the police, the accused obtained bail. The release of Aslam
Chamda is an example of this. More than 26 tons of beef was loaded into the municipal slaughterhouse under his
supervision.

Sampling of the meat also confirmed that it was cow meat. Bhopal police did not seize the evidence in time, which
benefited Aslam. We do not trust the SIT investigation. The investigation of the case should be handed over to the
CBI, which will reveal the truth.
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